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Order of the Single Member Bench delivered by

Hon'ble Shril T.Chandrasekhara Reddy, Member(Judl.)

This is an application filed under Section 19
of the Administrative Tribunals act, to difect the respondent:
to set aside the order dated 18,9,92 transferring the
applicant as a Gangman from Markapur {Andhra Pradesh)
to Krishna (Karnataks State).

The applicant is working as Senior Gangman
at Markapur under permanent way Inspector, Giddalur. as
the applicant is transferred as per the orders dated
18.9.92, from Markapur (Andhra Pradesh) tO:Krishna
(Karnataka State) the present OAis filed questioning the
said transfer order.

Counter is filed by the respondents to the OA.
In the counter, it is maintained that the OA i¢ not main-
tainable as the same is pre-mature., As tﬁe applicant has
not made a representation against the impugned order to
the higher authorities, and as the applicant has not
exhausted the alternative remedy it is contended that
the application is liabkle to be dismissed,

We have heard Mr V.Krishna Rao, Advocate for
the applicant and Mr D,Gopal Rao, Standiné Counsel for
the respondents, |

The Bench is fully aware of the fact that the
transfer of a vaernment employee from one place to
another is an incident of service. We have got a case
on hand £» of a Gangman who is one of the lowest paid
employee in the railways who is transferred from Markapur
to Krishna, Naturally, his transfer on whatever grounds it
might be from Markapur (Andhrs Pradesh) tc Krishna (Karna-
taka State) should be causing him certain hardship.But, by th
by we make it clear e T

~
that the respondents have got every pdwer and authority on
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1, Senior.Deputy General Manager, South Central Railway,

: Secunderabad. .

2. Senior Divisional Personnel Officér, Soutﬁ Central
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3. dﬁé Copy to Sri. W.Krishna gao, advocate, CAT, Hyd.,

4. One copy to Sri, D.Gopal Rao, SC for Rlys, CAT, Hyd.

5. One spare copy. )
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sdministrative grounds to effect such transfers, We leave it

as it is,

As already peinted out the contention of the
respondents that the applicant has approached this Tribunal
without exhausting the amternative remed§ available to him,

In view of this position, we are of the ppinion that it.would be
fiﬁ and proper to dispose of this O.A. by giving appropriate

directions,

Hence, we direct the applicant to make a representatio
with regard to his transfer order dated 18,9.1992 from Markapur
(Andhrapfadesh) to Krishna (Karnataka State) within one week
from today (31,3.1993) to the competent authority. If such

representation is made by the applicant, the competent authorit;

shall receive the same and shall pass final orders at the

earliest possible opportunity.

Further, as an iﬁterim measure we suspend the operat
of the said impugned order dt, 18,9.1992 transferring the
applicant from Karkapur (Andhra Pradesh) to Krishna (Karnataka
State) until final orders are passed on the representation of
the applicant by the competent authority., If the applicant
fails to make a representation within one week as afore-said

the transfer orders dt, 18,9.1992 shall stand,

)" ('J\Cl-&?f\g Q&l\\.‘(‘

(T.CHANDRASEK HARA LREDDY
Member (Judl, )

Dated: 3lst March, 1993

(Dictated in Open Court)
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